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GOVEUMENT OF =UATICHAL CAPYiaL PRRITY G Delnr
(DEPATMENT (F LAW, JUSTICE AND LEGISLATLVE A¥IALAS)
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The following Act of Lepislative Assembly receivaed ihe assent of

the Lt, Governar of Delhi, on ths 2,107 & 5 :
gty i_nfu-mal:.:l_m.t-' 112,197 and 1z hereby miblizhi=d

vated: 22.2.1997.

" THE DELHI MZDICAL COUNCIL ACT , 14
20 g “(DELHI ACT HO. 5 of 159%) 2

" As essed by the Legislative As ! v
S Parritory 'of E'e{h.l. 8z s Assembly of the latiomal Gpdia

- :_"il'r L el ACT

et el

] to provide for the constitution of the Celhi
Maedical Council, and the maintenance of a register of
Medical Practitioners who are engaged in the practice
of modern scientific system of medicipe and all its
wranches in the National Capital Territory of Delhi and
for matters connected therewith.
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BE it enacted by the Legislative Assembly of the

_ Mational' Capital Territory of Delhi in the
al-;_-Fﬂrty-sqvgpth year of the Republic of India as follows
T et i CHAPTER I

TRy i N 7 LTS S

SR gty g PRELIMINARY

This Act may be called the Delhi
Medical Council Ach, 199&;

it extends to the whole of the

Hational
Delhi.

Capital Territory of

This section shall come into Eorce
at once, and the remaining prowvi-
gions of thig het shall come into
force on such date as the Govern-
ment may, by notification in the
official Gazette, appoint.

this ACC, unless
obherwise reguires

che contexc

nappointed day" means the date on
which the provieions of this Act
other than section 1 shall coma
into force under sub-section (3) of
gection 1;

neagual wvacancy" maang a vacancy
gcourring otherwise than efflux
of time in any office filled by
glection or nomination;

"prouncilt means the Delhi Madical
Ccouncil constituted under this ACL;

spelhi” means the National Capital
Territory of Delhi;

"Executive Commictee" means the
Executive Committee of the Council
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congbituted under seckien 11;

rGovernment" means the Government

of Hational Capital Territory of
Delhi;

"medical . practitioner" oL
"practitioner” means a person who
is engaged in the practice of
modern scientific systeam of
medicine and all its branches and
has gqualifications as prescribed in
the Firet, Second Qx Third
Schedules to the Indian HMedical

Council Act, 1986 (Central Act 102
af 1856);

"medicine” means the modern
poientific system of medicine and
includes surgery and cbstetrics but
does not include veterinarcy
medicine or wveterinary Ssurgery or
tha Homoeopathic or the Ayurveda or
the Siddha or the Unani system of
medicine and the expression
"medical” shall be congtrued
accordingly;

imember” means a member of Che
Council;

"prescribed" means prescribed by
rules made under this Act;

rprasident” means the President of
Ehe Council;

wice-President” mEans the
vice-President of the Council;

mregister” means the wegister of
medical practitioners prepared or
deemaed to be prepared and
maintained under this ACL



{14} “regiscered practitioner" means a
" medical practitioner hawving
registrable gualification as
prescribed in the Indian Medical
Council Act, 1956 (Central Act 102
of 1956) whose name img, for the
tima being, entered in che
ragister, but does not include a
person whose name is provisionally
entered in the register;

(15) "Registrar®” or "Deputy Registrar®
means the BRegistrar or the Depury
Registrar, as the case may be,

) _ appointed under section 14 of this

(16} “ruleg® means rules made under
i pection 31 of this Act;

17} vgection” means a section of this
gz Ack. :
s 1 . &
Fa- 5 ok A L e CHAPTER II
L]
ESTABLISHMENT OF COUNCIL

Constitu- 1. Constitution and incorporacion of the

ey

power to acguire, nold and dispos
af property. whether movable O
immovable, and to contract and
do all things necessary for th
purposes of thig Act, and may b

.; -_.._:_-:_I__. Ceionm, 4 _,';'.IJI 1 cﬂm‘:il e
i - funcktlons O
©and powers [ {1) With effect from such date as Ehe
lenrt of | the HRET \ @overnment may, by notification in
5 i jscﬁunﬂilﬁﬁi" ! the Official Gazette notify, chere
Ll ST I 7. AT AR shall be constituted for Gthe
R o ' i purposes of this Act a Council to
N 1) ba called "the Delhi Madical
}E;' s Counclil®.
LR |
'EE? Beer i (2) The Council shall be a body
PEYLA i corporace, having perpecua.
gt succession and a common seal, witl

=




the name aforesaid sue or be sued.
{3) The Council shall consist of the
foellowing members namely :
al  four _ members having
regiscterable gualification as
preecribed din the Indian
Medical Council Act, 19%6
(Central Act 102 of 1956) to

nominated by the
Government ;

b) one member from esach medical
college established by law in
Delhi having a medicnl
faculty, elected by members of
the medical faculty of that
collega from amongst ics

permanent members of teaching
faculty;

o) nine members to be elected by
regiscered practitioners from
amongst themselves including

_ one member elected by the

Flor Delhi Medical Association;

24 S ) : provided that  no
AL registered practitioner
rd A shall be entitled to vote
ot B R or stand as a candidate
{tap gt for election, unlese :

; i : i) he i a cicizen of
03 + India; and

ii} he either resides or
carries on his profession
or ig employed in Delhi.

d) Dean of the Medical Faculty of
. the University of Delhi as
ex-officio member; and

a) pDirector of Healtch Services of
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- Y Ehe Government i
g o LGE R T T ag ex-pfficio
R 'ﬂﬁ:z,‘,{_:ﬂ:.- . member,

'I'h.a President and Vice-President
‘6hall be elected by the members
.'Ervnm amongst themselves,

Y ﬁ.E]‘I‘. \The election of the members, and of
: ‘r ®s i the President and vice. President,
£ 1- ;h ghall be held at such time, and at
;1’ such place, and in such manner, as

1:&“' be prescribed.

L T T P

tEJ 'fut at any election, the electors
.'._ll".. W fail to elect the requisite number
: in:'-mmlbarn_. of the President or the
Pekye Yice-President, the Government
i 4- ‘8hall neminate members from amongst

; mﬂ:mru of the respective category,
".-g,.- cit® deems £it, to fill in the
fiMbe.vacancy . or vacancies; and the
S ipersons 80 nominated shall Le

L% deemed to have been elected for che
b pariod till such time the vacancies
!mf!ara filled in on regular basis
; ‘iunder this section,
.-:-;,l.-:-.u (I ESR T e

(7)1 Where ‘any dispute arises regarding
Lol any election of a member or of the
President or Vice-President, it
shall " ' be referred to che
{Government, and the decision of the
qurm:nt ghall be Einal.
Hul:wit.hntanding anything contained
-~ in sub-section (3} -

al in TEBpBECL of the
constitution of the
Council for the Eirst
time under this Act, the
merbers thereof shall be
nominated by the
Government from amongst
persong gualified to be

SR A bl
b pR . i
bl T '

e wﬂé‘ nd
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. . glected or nominated as
.,  members of the respective
.. -category; and

o B} ,/ the members S5O nominated
ghall hold office for
guch period not exceeding
three YRars in khe

aggregatce am Ll
Government may, by
g notification in the
S0t offielal Gazette,
specify.

¢ e cation in the official Gazette,
T ,if.-"j,l':': publish the names of the members .
RNk e, L4 B

ﬁhﬂzhrﬁsava as otherwise provided by this
: d8finE AcE, A member, shall hold office
i Fort a term of five years from the
ey R date: | of publication of the
Nl gl notification under sub-gection (1)

gl L Fe b

LB J”p;i;_ ,..Provided that where a
g, .. person 18 alected Dby

b ' memkers of medical
i D L faculcy of a medical
L A college, or iam an

! ax-officico member, he

ghall ceage TO hold
office as a member 1if he
ceages to belong to that
faculty or, AB the case
may be, ceases LO hold
guch office, before Lthe
expirty of his term.

. save as othervwise provided by this
", Ack, the President or the
. yice-President shall hold office
" gyom the date of his glection upto
the day on which his texm of office
as member explires.

Tha term of oEfice of an putgoing

r"'i:l_J,-
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membar shall, notwithscandi
anything contained in sub-gecti
{2} be deemed to extend and
expire with the day immediate
E::::digg t:PB day on which ¢
of & Fuccessor memnbers a
published under sub-gection (1),

The term of office of an outagoi
Fresident or Vice-President i%al
notwithstanding anything econtain
in sub-section (3}, be deemed

~e&xtend and to expire with the 4

immediately preceding the da
which the successor Freuidenx
Vice-President, as the case may b

‘is elected.

An cutgoing member, President
Vice-President, shall be eligib
for re-election or renomination f
one more consecutive term only,

Leave of absence may be granted
the Council to any member for
pericd not exceeding six monthe.

A casual vacancy in the office ol
President o0r the Wice-°President

ia member elected under clause |

of sub-pection (3} of section 3
clause (c) of said sub-sectic
shall be filled by election;

Frovided that any such wvaca
in the office of an elec
member occurring within
monthes prior to the date
which the term of office
all the members expires, sh
not be filled.

h casual vacancy in cthe office o
member nominated under clause

of sub-section {3) of section 2
pubh section (B) of chat sect



Y B
'._a'll-:ahal_l be reported forthwith by the
LRI Regletrax roc the Government, and
r,:,-_;rj“F.:'::_:'l.."hﬂllr ag soon as possible
ot i 'thereafter, be filled Dy the
i Ty Government by nominacion.
I gk 0 ot g
{3} - AnY person elected under
f .:!-:{. i+ sub-gection (1} or nominated under
ki it W 12 sub-section (2} to Efill a casual
AWIHY ‘ii I-i..ww.l::am:y shall, notwithstanding
=y :;F-TT,.,l-.e{nnything contained in sub-section
bt {83 of section 3 or section 4, hold
53l orice only so lang ag the person
|l in whose place he may be elected or
'n-.'.-"a?" ‘nominated, as the case may bDe,
i hor 7 would have held office, if the
e Br wacancy had not occurred.
: g
p_‘.:t}}_-:._;.Thu presidenct or the vice-President
ﬁ*ﬂq.ﬁhm#f at any time resign his office
it ey by -l notice in wricing addressed LO
4. | the Council and delivered LO the
"[“ Registrar. The regignacion shall
G, take effect from the date ©n which
S irie ol accepted by the Council or <n
Lo tithe expiry of sixty days Erom Che
i ee date of the delivery of che nocice.
<% ¢ whichevexr avent oocurs garlier.
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'(2). An elected member way, At any Cime.
R resign his office by 2 notice in
gy, wricing addressed to the president .
T nominated member may at any time
AF ¢ resign his office Dby 2 notice in
ﬂ"pwriting addressed to the Government
ffI'.'aﬂﬂ. delivered tO the Registrar.

¥, - Every such regignation shall vake
1 ne date on which it is

the President or, a8
may bea, the Government O
ry of sixty days [rom
Hthe date of the recelpt of the
' potice, whichever avent OCCUrs




! nilqunli-qy‘?mutlj A perscon shall be disgualified for
ﬂf Eiunttnu+ 'Wi3 being elected or nominated as, anc
A el e Inr continuing as, a member -
"'Mnhiu.t.:r rhe oy
"fn J-d:ﬁ-; if he is an undischargec
ingolvent; or

bl if he is of unsound mind anc
stands 8o declared by =
competent courkt; or

éfﬂ,p!- 1f his name has been remowvet
LAl Erom the register and has not
been re-entered therein; or

R ¥ if he is a whole-time office
: or gervant of the Council; or

~if he has been convicted fo
,' s ian - offence inveolving mora
rburpituda.
Fl:]n T, It an.}* member absents himself fro
n’T..” ,,,: Y three consecutive meetings of th
'E"" qﬂr‘; Council,: without leave of th
i A Council granted under sub-Sectic
H Ph’;w}l?} of section 4 or without suc
J,.";,‘ " reasons as may, in the opinion ¢
.' Y4 the.  Council, be sufficient, tr
\%-r ' Council may declare his seat wvacar
’ﬁ':]emd take steps to E£ill the vacancy

R IE am}f member becomes, or is fow
I-31- to  be, subject te any of tl
Rl diaqunliticntinn: mentioned |
' ..iuhvucticm {1), the Council sha
pubmit:a report to the Governmen
‘and the Government, if sacisfi
'+ about the disqualifications, sha

- declare his seat vacant,

'I'he meetings of the Council sha
:' be convened, held and conduct
in such manner Aas  may
pranurihud



i The ?ranid.tnt. when present, shall
Ny 1 r‘ B preside at every meeting of the
!,il o {1 Council. If at any meeting the
iqr .H-“n. v President is absent, the
~ Vice-President, and in the absence

i .+ of bocth, some other member elected
.‘;‘ i by the members present from amongst
-themselves, ehall preside at such
F.l; | meering. !
{3!- 511 iggues at a meeting of the
?w;..i 't 'council shall be decided by a
majority of members present and

— e —

{-I.} _|'I'|:I-l.'. presiding authority at a |
:+f| |,, meeting shall have and eéxercisa a

1 -uﬂﬂcnnd or casting vorte, in caee of
_an I:quﬂli.t‘.f of vores.

]*Hzighr. mmbem (including the
Er‘."‘h President and Vice-President) shall
ibe form a quorum. When a gquorum ias
il .~,.requirad but not present, Gthe
:prui.din_q authoricy shall, after
‘waiting for not less than thirty
: 'minul'.ll for such quorum, adjourn
{ the meeting to such hour or gomb
j ' future day as it may notify on the

‘1'-::& pﬁ,;d-;nutina board at the office of the
i etaidaiiy  Council;  and  the business which
; hv.’.h:-;p.; +would have been brouaht before the
jl*:-t:a original meeting had there been a
1 4,,,.; gueorum thereat, ghall be brought
w'i 1 before the adjourned meecing, and
70" may be disposed of at such meating
+.or any subsequent adjournment
' thereof, whether there be a gQuorum

: Fil,g.ﬁ-‘ |, present, ©Fr not.
B
i .’fl'n:-ﬂ:}:l
”{:L} 'The proceedings of every meeting of
wh ) the Council, shall be treated ae
_-'1' confidential; and no person, ahall,

without the previous resolution of
. the l:uun.-:il disclose any Pportioe

e

e " —

+
.I'J':"" HTA

l ..‘.'ri?ﬂ‘ih, .'J'!"‘;. A b



thereof ;

Provided char nothing in this
Gection shall be deemed Co

prohibit  any Person from

disclesing or publishing the

text of any resolutien adopted
by the Council, unless rhe
Council directs such
: resolution ales to be treated
s as confidential.

%
1 _:_z} - Ho disqualification or defect in

.l the election or nomination of any
! (4 'peYson as a member, or as the
Pregident, or as che

, Vice-President,

. or as a presiding
¢ . 8uthoricy of a meeting shall by
gifi itself be deemed to vitiate any act
, i or proceedinge of the Council in

! " 'which such person has taken part,
LA 4f the majority of persons who are
"’;-“:.-?'E:" parties to such act or proceedings,
Vil were entitled to vote,

(3) During any wvacancy in the Council,

Sl ' o the continuing members may act, as

SN AL no vacancy had occured.

b AL g T

4)i{ Any act done by the Council shall

4« not . be 'questioned on the ground

Vel imerely : of the existence of any

siibsvacancy.-in, . or ‘any defect in the

4ot constitution of the Council.
ey TITy

- Fird] 1;:‘.1-2-1“.'-" i

=il Subject to such condirtions as may

4ir’l 'be prescribed by or under the pro-

'E!'l'u*iainna of this Act, the powers,

i duties and functions of the Council

a) to maintain the live

L5 regiscer, and to provide
Gyl -y for the registration of
;f:- : medical practitioners:



to hear and decide
appeals againsc any
decigion of the
Registrar;

to  prescribe a code of

. ethics for regulating the

professional conduct of
practitioners;

to _reprimand a
practitioner, or to
suspand or remove his
name from the register,
©r° Lo take wsuch other
disciplinary action

et againgt him as may, in

the opinion of the
o Council be necessary or
expedient; :

to exercise such other
powers, perform  such
other duties and
discharge guch aother
functions, &8 are laid
;- down in this Aect, or as
., may be prescribed;

‘to receive complaints
from public {including

patients and cheir
relatives) against
misconduct or negligence

& medical
praccitioner, to proceed
for ingueskt, cake a

decision on the merits of
the case and to initiate
disciplinary action or
award compensation and
similarly to take actior
against frivolous
complaints;
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™~ i
- gl to provide Protection ro
S its memberg in
AL discharging pProfessiona)
| - duties;
fthl to enaures that no
i cungualified Peraon
e practices modern
HERi . - Bclentific System of
g L 1
i/ &= s Medicine,
_m;'--*:l"hE__J:m,l.n-::i.'l. shall, as soon A2 may
hpﬁf Y ConBtitube an

i} Exacut ive
e Committes congisting of the

) = President a8 ‘ex-officio member ana
golasl !l 8T Buch other number of other members,
; ;;&4. “elected by the Council from amongst
f?-‘_1$}ta.mamhnra. as may be preseribed.
L oAl - L

-h_‘;EhHThﬂ' term " of - office of, and the
/ h},qu'mnnner'nf'rilling casual vacancies
.,,,.q",{' : h” amang, and the Procedure ko be

wgﬂ*- followed by, the membere of the

# i Executive Committee shall be such

f;jgg may be prescribed.

-_tglhﬂln addition to the Powers, duties
“iicv and  functions conferred, imposed
i Jgghnnd. enctrusted by this Act, the
e Executive Committee shall exercise
71 such powers, pecform such dutiesg,
(. and discharge such functions of the

i Council as may be delegated to it
i byirules or entrusted to it from
time to time, by the Council,
'F.,.:.I-l..'r',n.'-*Tha _President . ghall be the
Blihisriex-ofticio Chairman of Che
'1" BN -Executive Committes,
' -l-!;:l.-!' ':|,'| hesain
2.0 % . There Bhall be paid to the
X illlnvnnﬂtliﬁfmﬁti,p Pregsident, the Vice-President and
ﬁitn.nlmhu:u‘ﬂqﬁ}";g“-'uthﬂr members of the Council, and
0L tha USROG e tha members of its Executive
~ Council sfict- Committee, such fees and allowances
'-.Eﬁnﬁnr_attumdanaa at meetings, and

4 R ey
¢ At
) ot
ik !
s

i ; '



A '

Buch reagonable travellin
Committes 7 ,  Allowance, as ghall from time tg

f ittt tifmie be Prescribed .

. e iRl The income of the Council 1
and Tt e Y comgiae of - : g

] regigtration fees received
from che Practitioners;

".'"'Ih]..' grants received from the
n.f_ F Government, if any; &

i), ‘any other sums raised by the

Lol Councdil,

g I.:'.:I:I' -y i

It shall  be competent for Che

~'Council to incur expenditure for

~.'the following purposes, namely :-
-ﬂ.u_.r’l'l, LhE e § o= i

Tk :

{,ﬁ' .il}}‘-'.lnluri.nl and allowances of the
Akt Registrar and  the sraff

1500000 maintained by the Council;

s i) - fees and allowances paid te
"o T the wembers of the Council and
. of the Executive Committee;

.
A T S k|

B 1) Y ranuneration  paid to . ‘the

£ . assessors; and

s L il E
e L 'ﬁraul:h “other  expenses as are
-?"-‘1’~:’-ﬁ1‘.:.mnlnnar_-.r for performing the
sigii tduties . and  discharging the
‘@gt_un:tinnslunder this Act.
2:f - )
The ¥ . Council shall, with the
T ‘j:r-;;p:winua Bincum of the Govern-
il R T FT nt a istrar and or a
. _1;‘._':""'-"" ﬂyg-".'nzpul::.r gﬁ;istrar?ﬂgl-la ghall be a
- fqualified medical graduate as pre-
o gcribed in Schedules I, II and III
.. of the Indian Medical Council act,
1711956 (Central Act 102 of s8] .

-'\...
W

T -
TarwTEm




o # timg Lo time, grantc leave to the
i I ._'{'.\: o oF, L i et E’.’Elﬂtrﬂr:

Provided thar,

- - if the peried
= ‘ ) of leave doeg not exceed one

month, the leave may  be
Jranted by the President

; During any temporary vaca in the
,{.{'l:rffii:ﬂ of - che' Regintrql;l“crdue L]
q{ﬁleuvar Or - any otchar reagon, the
. Deputy  Registrar shall act as
Wi o Reglistrar, . In
-T?;nnﬂ-avail&hility of Registrar and
~Daputy  Registrar, the Execut ive
. Commitcee may, with the previpus
‘o ssanction of the Government, appoint
fiilanother person to act in his place,
fand any person so appointed shall
1l U for the period of such appointment,
'be deemed to be the Registrar for
ithe purposes'of thig heor

i

Provided that, when the period
of such vacancy does not
2ol RXceed one month, the
s, appointment may be made by the
D% President, who shall forcthwich
?;4 ¢ report such appointment to the
fyrs ﬂjﬂxacutime Commictee, and the
:'*JFEMH“-:““EJ
Council may, with the previous
tion ! of the Government,
H.t Buspend,  ‘dismiss or remove any
ﬁJ'peraun appointed as the Registrar,
o uui-or” impose any other penalty upen
0 him v in © the manner as may ba
= prescribed.
A ."J'rr-nl.*l - : I "
4'ri5) vSave as otherwise provided by this
BRERLACt,  the salary and allowances and
eSS other conditions of service of Ehe
%" Registrar shall be guch as may be
b prescribed.

I - i Sty ———

.___t.-r.



The Registrar shall ba
Secretary and the Executive Qfficer
of the Council. He shall atcend
all meetings of the Council, and of
its Executive Committee, and shall
keep minutes of the meetings and
names of members present and of the
pProceedings of such meetings .

The accounts of the Council shall
be kept by the Registrar, in the
prascribed manner,

The Registrar shall have Buch
BUpervisory powers over the staff
w88 may be prescribed, and may
-+ Perform such other duties and
 -discharge such other funccions ag
., may be specified in chis ACt, or as
0.y may be prescribed, - :
_'h-1 4:'.|".|- [ R 1 - o

{5)71"The Registrar shall be deemed to be
@<’ a public servant within the mitaning
#i-of section 21 of the Indian Penal
I'_Em&..l:, l.-- § :.I i

h - 1o

i P P P i

o/ PREPARATION AND MA OF REGISTER
7 ; | r e PG S e -

tAs "‘scon ' as may be after the

q1appn1n=ad day, the Registrar shall
Siprepare and maintain thereafter a
i+ register of medical practitioners
" “.for Delhi, in accordance with the
~ provisions of this Act.

R

T o B e B ke

h {2)" The register shall be in such form,
% rand may be divided into such parts,
1fﬁ a8 may be prescribed. The register

=i'phall “include rthe full name,

i address, and '‘qualifications with
i the name of college and university
swpof the registered practitioner, the
w2 date on which each gualification
e ~ obtained, and such other

el

[ - o i,

!

L
iy




on ' Particulars as may be Prescribed,
,;:{. N 4 i EJ!f Any person who Po8seage

_ B any of the
J Rl e " Qualificationg inp

the Firseg, Second
or Third Schedule rg the Indian

Gl Medical Coungil ACL, 1956 (Central
i1 Act 102 of 1958} ghall Bubject to
oWn by or under
! Indian Medical Council Ace,
T 1956, Ak any time on an application
proeomade in the Prescribed form to the
Gl Regigeray and on payment or a
e Prescribed fee 'and aop Presentat ion
0L proof. . of hig registerable
Cqualification, be entitled to have
his name entered in the register,
[ Every pPereon, whose name was
- entered on a date Prier to 1sc
May, 1961 in Indian HMedical
/' Council Register angd cont inued
+'in such Tegister on the day
L immediately " preceding tha.
Lt appeinced day, shall ba
i entitled ' to . have hise name
: ~ 'continued 4n the register
Vi <. prepared under thig Act,
et T .

win(b)- Within a - Period of three
S it months - from the appointed day
er such further Period as the
- Government may allow, the
| .Registrar shall publigh a
general notice in the official
Sl Garettes and in such
| newspapers, as the Council may
. 'Belecr, in such form a8 may- be
. prescribed, calling upon every
3 Ferson to whom c¢lauge lal
et e appliss, . to pay to the
“i1:) Registrar in the prescribed
A manner the prescribed fee if
{i s he desires to have his name on
70 the register under this Act,
. and shall also send individual
‘notice for a like purpose by
Ih‘r.l g T
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Tegistered PoOBE to
AFa L Persen gt his Jagt known
addregs in such fpo

W[ Belect,
{"-‘IEIII 'Prepared, -and the
x 8hall come into force from the date
" Of the publicatioe of suc
iR _the
i :JI'| .".I

2 /& Any  person Bervicing ing
e B8rn.  scientifie BYS&tem of

coMedicine” fp - Dalhi shall b
1¥ragint|red with the Council under
agthis ! Act.  without registration
GeWith' cthe Council any person though
haualified in  modern Boientific
: Of medicine, shall be liable
On as 'specified by the

: ) 1-,']..!;.'-:1;‘- :
'Invtry;rugiaturaa Practitioner shall
Bicbesn'given. - g certificate of
“registration in " the pPrescribed
JEOrm.' " The registered pracrtitioner

.7 8hall’ digplay the cerctificate of
'/ registration in a conspicucus parc

in the place of hisg Practice and if
he has more than one such place in

any one of them. .
oA =S e

e A

Sl e P e it L e e e P s e
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i Special 16 )

= . No Brs W
:::fﬂiiﬁg-durnﬁ ﬂ.h_r qualff;::?in:n P;ﬁ:ﬁ::;ﬂ ; medi:i;
:1“$ﬁiltri:g;ﬁﬁﬁﬁifc"' authority in any place ocutside the
"ﬂi':f"‘?!{."in'n.rt;iﬁ. h et territory of India (other than the
T pn Sl qualificacion specified in (he
_ - I“f Jﬁ?&HFijh“ Second  Schedyle or the Third
f;rbﬁﬁai%iﬂi-ﬁiff" Schedula to the Indian Medical
:'?:I!rl:ﬂ'ﬁ[ III'I-H:EIEE,!".V: |I‘ ':'ﬂu.l'lﬂ.i.l ACL, 195&) » shall be
?n_ wxiq? /¢ registered under thisg ACt, unlesgs

the Procedure specified in
. Bub-section (2) hag been followed.

. Any person, who holds any gueh
medical qualificatien may apply to
. '.the "Council for registraction by
1 giving a correce description of his
il qualification, with his degqres,
© diploma, “licence or certificate.
Wi The Council shall transmit the same
#%.-to the Medical Council of India for
rfn ) opinion and shall act according to

Notwithstanding anything contained
S+ viin sections 15 and 16, no person
: whose name has been removed whather
before or after the appointed day,
-from any regigter kept under chisg
i ACEt or any other law for che time
i being in. foree in India regulating
%t the  'registration of medical
4wt practitioners on the ground of
7, Profeesional misconduct, shall be
~entitled to have his name entered

‘- in ' the register, unless hig name ig
Pihﬁdulylnrﬂurad to be restored to the
Jirs " i registeri from which it Was 8o
picers Femoved, |

L0 o L g 8 2 irf

LA

L

1). Any person who desires to be reg-
. istered provisionally under section
§.25 of the Indian Medical Cauncil
W Aot Y1986 4 [Cankcal | AcE. 102 of

*1956) , shall make an application in

5 ~ prescribed form te the
" - I

£ - Fo o5 LEFEL Pk 'E:\E- {:ﬁ_ﬁ
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; st Registrar and shall pPay the -
ity eorived oo, o e
. 1.3]'*;.;“&11- PEIBon whose name is entered
. $¥¢%ﬁin“thl register under sub-secrion
: “(1})-shall be given a cerctificate of
dProvisional registration in the
Such certificate
i remain ‘ in force for such
-gnr;ud A8 may be specified therein,

+It - shall be the duty of e
-Registrar to make entries in Che
tregister, ‘from time rto time, to
o Tevise the game and ro issue
L, %jﬁcarti!inatnr of registracion in
wiivt accordance -with the provisions of
Wiathis  Act, -and the rules made
Ehereunder.
pyt :
i, Al BEve Registrar of Deaths on
i7.ecreceiving notice of the death
: of  a medical practitioner
Wl registered under this Act
. shall forthwith transmit by
5w POBE co the Ragistrar
- appointed under this Act a
certificate under his own hand
c+0f sBugch death with rthe
- particularg of time and place
- of death and may charge the
cost of such certificate aad

transmigsion as an expense of
his office.

Thi nameg ok regiscered
practitioners, who die or
whose names are directed to b
: . removed from the register
SERATN - under section 22 shall be
PEa T AN removed therefrom,

r:kaj ‘Any person whose name is entered in
/', the regigter and who subseguent to
.uﬁ:thia registration desires to record

A2y F T gl
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5
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=% -in the register any change i
'i’ir,,._.anarr_-l shall, on an :pplina?:inrlntl:;;:
Ly in this behalf and on payment of
3 _.a*;pr-aml::ihad fee be entitled to have
“ 4, 8uch change in his name recorded in
< %ﬁti“'""f the register,

chri (4} - Subject  to  the provisiens of
el section 26. of the Indian Medieal
i ﬁfﬂn}mﬂil Act, 1956 (Central Act 102
sl 0f 1956), any person whose name is

i entered  in the register and who
L e subgequent to his registration
ol it Liobtaing ~af [ - any additional
. qualification specified in any of
“+ - the Schedules to the Indian Medical

Siigli, Council . Act, 1956, shall on an

Arip ‘application made in this behalf,
. afi‘-}and‘;_‘,nn payment of the prescribed
wit fea, be entitled to have an entry

,..n;‘.:;tuta.r..j.ng % such addicional
Loy qualificaticon made against his name
i in the register.

&ﬁ£} : 47 i

L

; Where it is shown to the
v sacisfaction of the Registrar that
% & certificate of registration has
o, 'been lost or destroyed, the
i e Registrar may, on payment of

. prescribed fee and on furnishing an
! indemnity bond igsue a duplicate
cerctificate after due confirmation
In;_',_}"L and approval of the Executive
l:‘u | Committee.

" at such time, after the publication
of the notice under sub-section (5)
'32_-uI section 15 as the Council deems
A ELE, and thereafter ewvery L[ive
“years, the Registrar shall cause Lo
be printed and published a correct
list of all pergons for the ctime
being entered in the register but
--— ot lacer than chree months of the
iy start of election process,

0
3
i _EJ-
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{2] The Registrar shall cause to be

printed and published annually on
or before a date to be decided by
the Executive Commicttee, an
addendum and a corrigendum to the

list published under sub-section
{1) showing -

aj The names of all persons for

the time being entered or

re-entered in the register,

: & and not included in any

FER T subsisting lisc already
T printed and published;

S -1 | the names of all practiticners
included in any subsisting
list, whose names have since
been removed on account of any
reagon what-so-ever from, and
noL re-entered in, Ehe
regiscer; and

_“'c} Any other amendments to the
i subsisting list.

. {3) The form of the list published
ey under sub-section (1), che
Foodrai® loparticulars to be included therein,
047" and the manner of its publication,

- shall be such as may be prescribed.

. '{4)" A copy of the list referred to in
G ii sub-section (1} shall be conclusive
Loy -evidence in all Courts, and in all
MY Judieial or guasi-judicial
o proceedings, that the persons
4“0 therein specified are registered
o . - according to the provisions of this
0% - " per, and cthe absence of the name of
Wil 4o any person from such copy ghall be
-:{ﬁ*_ evidence, until the contrary 18
w1 proved, that such person is nﬂt
o ieilt registered according to the
s’ provisions of this Act: -

23
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i Sl -- e s Provided thatr in the cage of
o S Tl Ly ! any person whose name does not
7:ﬁ,%;,.ii?q ! B appear in such copy, a

: cercified copy under the hand
_ . ; of the Registrar of the entry
el irg I ey ) of ti* name of such person on

B e ; . ih the register shall be evidence
that such person is registered

under  the provisions of this
-REE.

i)  a Chairman to be nominated by
che Council

& Member of Legislative
Assenbly of the Hacional
Capital Territery of Delhi,
nominated by the Speaker;

; :'-.::".':.;iil_':_"!!:{:-:iii] a Legal Expert to be nominated
SR TR L by the Council ;

Sl ‘iv)  an eminent publicman
A iattt ! nominated by the Government;

o an eminent medical specialisc
. in the relevant speciality ko

which the complaint pertains,
o b ba - nominated by the
Council; and

e Ll
Y P T R T

AR .
- ﬁ“i"?ﬂ;fh:rf-‘irh:l 1

‘'wi): a member nominated by Medical
Ly, "Agsociation of Delhi with
_ . minimum ten years standing.
. -.r.‘E',-lj-‘l:z}_f If a regigtered practitioner has
'Wr-';fﬂjhean. after due inguiry held by the
Enretl ool Council o by Lhe  Executive
T ' Committee in the prescribed manner,
+s found guilty eof any misconduct by
lawsl - .. the Council or the Executive
A7 Ccommictee, the Council may -

29



&) igsue a letter of Warning to
such Practitioner; or

by direct cthe pame of
Practitioner -

i)

Such

EC be removed from the
regieter for such period
48 may be specifisd in

Ehe aforesaid direction;
or

ii} to be removed from the
register permanentcly,

Explanation - For the purpogse of

thig Eection a registered
practitioner shall be deemed to he
guilty of misconduct if -

al ha is convicted by a
criminal ecourt fur an
offance which involves

moeral turpitude and
which is cognizable
within the meaning of the
Code of Criminal

Procedure, 1974 (Central
ACE 2 of 1974), or

b} in ‘the opinion of the
Council his coaduct is
infamous in relatien to
the medical profession
particularly, under any
Code of Ethics prescribed
by the Council or by the
Medical Council of Tndia
constituted wpnder cthe
Indian Medical Council
ACt, 1956 I(Central Act
102 of 19%&) in this
behalE .

The Council may, on sufficient

25



: cause being shown, direct on any

P subsequent date that the name of a

practitioner removed under the

sub-gection (1) shall be re-entered

in the register on such conditions,

,and on payment of the prescribed
fee, as the Council may deem fit.

(4}  The Council may, of ics own motion,

or on the application of any
PErSON, after due and proper
- " inguiry and after giving an
T Gpportunity to the person concerned
of being heard, cancel or alcer any
entry in the register, if in the
opinion of the Counclil, such encry

was fravdulently or incorrectcly
made .

{(5) In holding any inguiry under this

section, the Council or the
Executive Committee, abs the case
may be, shall have the same powers
as are vested in Civil Courts under
the Code of Civil Procedure, 1908
] when trying a suic, in respect of
0 ! the following matters, namely :-
ffis i a) . enforcing the attendance of
S . any person, and examining him
({4 on - cathy

h]“i-cnmpalling the production of
(.0 documents;

g-ﬁfﬁjf’ issuing of commissions for the
st ree . gxamination of witnesses.

+l: (6) 7 All" the inquiries under cthis

o gemtion shall be deemed to be
= judicial proceedings within the
meaning of sections 193, 212 and
228 of the Indian Penal Code.

{7) a) For the purpose of advising
[ ; the Council or the Executive

28



.Pericd during whi
‘been enrolled as an Advocate, there

Committee, as tha Case may be,
oN any question of law arisin

in  any inguiry under Chis
Section, there fay in all such
inquiries be an assessor, who
has been For not less than ten
Years -

i} an advocate enrol led

under the Advocates Ack,
1961, or

ii} an attorney of a High
& Court,

Explanation - For the purpose of
this sub-section, in computing the

ch & person has

shall be included any period during
which he was enrclled as an

Advocate wunder the Indian Bar
Council Act, 1926,

=} Where an assessor advises the
Council, or the Executive
Committes, as the cage may b,
on any guestion of law as Eo
evidence, procedure or any
other matter, he shall do so
in the presence of every party
Or person representing a party
Lo the inguiry who appears
thereat or if the adwvice is
tendered after the Council or
the Executive Committee has
begun to deliberate as to its
findings, every such party or
person ag aforegaid zhall be
informed what advice the
assessor hag tendered. Suech
Party or person shall also be
informed if, in any case, the
Council or the Execut iwe
Committee does not accept i
advice of the assessor on any

27
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puch guestion as aforesaid.

) Any ARBBREOT under
gaction may bhe
gither generally,
particular inguiry,
b paid the
remuneration.

thig
appointed
or to any
and shall
prescribed

Hotwicthstanding anything contained
ip section 15 and 20, on guch dakte,
after the dace of ’ i

the notice under

ﬂﬁgn;gu 15, as che Exacubive
Committee may, with the previous

ganction of the Government, decide,
and every f[ive Yyears chereafter,
the Registrar shall cause LW
notices in the prescribed form Lo
be published, at an incerval of nobt
lesg that Cchirty days, in the
pfficial GazeLLe calling upon in
the manner provided in gub-sgection
i2) all registered practitioners Lo
ma b At application o Lhe
Registrar for the continuance of
their names on the regiscer.

The Registrar shall,
publication of the first mnotice
under Sub-sectlon {1y, @Gend A
nocice by registered post enclosing
therawicth the prescribed ftorm af
application LO the regiscered
practitioners at their addresses a8
entered in the register, calling
upon them Lo return the application
ro the Registrar for continuance of
cheir names oOn the register within
forty-five days of the date of the
notice. I any of the. regiscered
practitcionexzs fails to relUrn such
applications

after ©the

wichin che time
gpecified, the Registrar ghall
iggue a further notice to such
registered practitioner by

e 1]



"Th registered post after the
B b publication of the second notice
i under Isubiﬂictinn {14 enclosing
:fo_lthergulch the prescribed form of
_~;“flppllﬂﬁtiﬂn to the Registrar for
.-h$r753th’ continuation of his nams o the
: Tha e Rk register within thirty days of the
e P date af the further notice rogecher
b B { with a tee as may be prescribed
LR fyom Time LO cime.

el 3y IET Ehe application ig not made o0
dinaigid.or befora the date fixed by further
. nmotice gent DY regiscerad post
i under gub-sectcion (2Y . the
B e Registrar ghall remocve Lhe name of
. -,nfw_L.thE defaulter from the register and
o "ﬁh'ﬁﬁ L# ghall inform him of such removal Dy
Iﬂf-{-”;1;+=};5 registered post °

rk s provided chat if an
! ) applicacion for centinuance of
che name S5O0 removed is made
within a period of six montha
{517 from che date fixed by the
i gaid- further nocice by
g, registered post under
gub-section (2}, the name 50
removed may be re-encered in
ghe register on payment of 2
ptuscrihed fee.

L (1) Ay person aggrieved py any
BaRLLT, decision of ehe Registrar undar
i this Act may. wichin a period of
L one month Erom the dace on wiich
the decision is cumunit:ated. to
him, appeal t6 the Council which
ghall hearl and determine che appeal

in the p:escrihed Manner .

(2]} Save as gtherwise prnvided in the
Indian pedical council pet, 1956
luantral acc 102 of 1956). che
decigion aof the council under this
Act shall pe final.

ittt de
L b o ER
LT N i

: e 29
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Righta of 24.

R Hﬂtwithatanding Aanything contained
TR e e Reagister- in i i :

g ok pRRst - fnr::y.law for the time being in

T A itioners -
Reko i [ oyt LAY the e8xpression 'Legally
AT T i 1T qualified medical
b : 13, practitioner! or "duly
= : . gqualified medical
e Fh iy T practicioner" eor any word
Bty HhiT TRAR R I importing a person racognised
] by lLaw as a medical
A ; ; practitioner or member of the
b R T : medical profession shall in

A vEtr T e y : ..'

o all hActes of the Legislative -
Eiyr 2 : hAgsembly of Delhi and all the
e : Central ACLS {in their
AL L application to Delhi) in so
: " Ei far as such Acts relate to any
il 2 matter with respect ko which
- the Legislacive Assembly has
" : : Powers Lo make laws, under
“ Clause (3) of ‘article 239AA of
i the Conscitution, include a
- practitioner whose name isn

entered in the regigter under
this Act :

ii) every registered practitioner
Toh shall be exemprt, if he 8o
g desires, from serving on au

Ty ¥ .--. ..-.'-| .l. b L . - I ’ inqu-aat.
X F s LN
I Gaﬁ-r;l 25. The provisions of this Act are in
| Provigion addition to, and not in derogation
BT appl 4 -ty Rers sl © of the provisions of the Indian
“oakle kel Medical Council Act, 1956 (Central
- medical | Act 102 of 1956) contcaining general
practi- ' provisions applicable to all
ticners medical practitioners.
Penalty 26.1" If any person whose name is not [or
for Ehe time being entered in the
falaoely regigcer, falsely represents that
-claiming it is so entered, or uses in

._'.- . 30



to be
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Falaa
asgumpt -
tion of
. Medical
Practi=-
tioner or
Practi-
Eiofer
under
this ket
to be an
offence
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(21

(1)

conpection with his name or citle
any words or letters reasconably
calculated to suggest that his name
is =80 entered, he shall, on
conviction, be punished with fine

which may extend to five thousand
rupaes.

Any person who falsely assumes that
he ig a medical practitioner or
practitioner ag defined in clauvses
{7) of section 2 and practices

che
modern scientific system of medi-
cine, shall be punishable with
rigorous imprisonment which may
extend upto three Yyears or with
Line which may Bxtaend upto

R&. 20,000/- or with both.

Explanaticon : Under cthis sectiomn,
punishment can be awarded only to
medical practitioners as defined in
Section 2{7) of cthis Act and no
punishment may be awarded CO any
gne practising Veterinary medicine
or Vecerinary gurgary Or
Homoeopathie or the Ayurvedic or
the 5Siddha or the Unani System of

Medicine or those holding BAHMS or
BIMS degrae,

No court other than the court of a
Metropolictan Magistrate shall Lake
cognizance of, or LTy an
of fence, under this ACL.

Mo Court shall take cognizance of
any offence under this Act excepl
on a complaint in writing Dby an
officer empowered by rules made 1in
this behalkf.

If at any time it appears Ltu Lhe
Government that the Council or LiLS
President and vice-Presidenc has

failed ko exercise or has exoesded

31



o or abused any ©of cthe
conferred wupon it

: under this Act, or has ceased Lo
function, or has become incapable

9! functioning, the Government may,

if it considers such Eailure,

excess, abuse or incapacity to be a

: gerious character, notify the

p e | particulars thereof to the Council

4 t.ﬂqi“' or the FPresident or the Vice-
! B el J | President, as the case may be. If

] Bt ghe Council or the FPresident, oF

S AR Y i the Vice-President, as Lhe case may
i ' be, fails to remedy such failure,
excess, abuse or incapacity within
guch reagsonable time as the
Government may fix in this behalf,

POWErs
pr him by or

¥ the Government may remove Uhe
¥ pregident or Vice-Pregident oOr
LEiE e, : L dissolve the: Council for a

3 ) 3

gpacified period, as the case may

be, and in case of dissolution of

the Council, cause all or any of

the powers, duties and functicn of

the Council to be exercised,

performed and discharged by sBuch

¥ e e regiscered practiticners or

AL ! practitioners as the Government mal
| ; appoint in that behalf;

provided that a new Council

shall be congcituted bpefore

G i , the expiration of a pericd of

Ryct it ey T two years Erom the date of 1L&
o aissolution.

{2) Hotwithstanding anything contained
in thisg Act, or in the rules ma@e
rhereunder, if at any Lime it
appears to the government that the
Council or any other authorities
empowered TO exercise any of Lhe
powers ©OL Lo perform any of the
duties or funccions uynder this ACL,
has not been walidly constituted OF
appointed, the Government may Ccause

32
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Rules

L

30.

{1}

2]

any of such pewers, duties or
functions to be exercised or
performed by such person or
persons, in such manner and for
such period neot exceeding six
menths and subject to guch
conditions, as it thinks fit.

The Government may, by notificaticn
in the official Gazetta, and
gsubject e the condicion of
previous publication, make rules to
carry out the purposes of this Ack.
Such rules may be made to provids
for all or any matters expressly
required or allowed by this Act to
be prescribed by rules.

In particular, and without
prejudice to the generality of the
foregoing power, the Government may
make rules for all or any of the
following matters, namely :-

al the time and place at which
and the manner in which the
election of the members, and
of the Pregident and the
Vice-President shall be held

under sub-gectcion (5 of
gaction 3;

bl the manner im which the
meating of the Council shall
e convened, hald and

conducted under sub-geccion
{1} of section B;:

c) the powers, duties and
functicns of the Council, the
conditions subject to which
they shall be exercised and
performed; and regulation of
professional conduck of
practitioners by a code of
ethice in accordance with

13



section 10;

e} number of elected members whao

shall be elected by che

Council from amongst its.

members for constituting the

Executive ' Committes of che

Council; and the cerm of

office of, and the manner of

indl . } filling casual vacancies

i = among, and the procedure to be

) Thil followed by, the membeérs of

i . the Executive committee and

LT algo the powers and duties and

_“;.._ et | ! functions of the Council as

Ry may be delegated DY the
) Yo L teh Council to be exercised,

ik B { ol performed and discharged by

=i ] i I ] the Execublve Committee, under
s R b the provisions of section 11

i
L]

@) the faes and allowances
payable to the President. the
i " yice-President and other
ey ; ) mempers of the council, and Lo
Lol I (S the members ot jirs Executive
e S . s Committee under BECL1ON 12;
R I by e P PR

-;E:lz?qﬁuﬁnq¥; gt 1L'g':" £) the salary and §llnuances
e ;F{ﬁﬁf-ﬁv-i“fhi; g RF 0 payable to che Registrarl and
3 hﬁ;%g?iffﬁ¥5ilnfﬁfﬂriwﬁid;:  ther conditions of service of
I: .- oy -.1.l.l:-. " .‘I:.-.'...!I:- '.':;_ 'I"'F-l; :..!- ; y th& REgiEtrltp 'I'I'I.-EIHII-E]:' aof
F o R o e i B T |

AL 20 maintenance of the accounts ol

ey g the Council by the Registrar,
SN supervisory POWers of the
Emiclat oy e Registrar over the staff and
the duties and functions Aas
may be specified in the ACL.
which may bDe purEﬂrmEd ad
discharged by the Hegist el

gl the conditions of Bervice of

ghe ofEficers and stafl af the

council under gub-section [3}
of gecrion 1%;

14
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erFaratiDn and mainte
regigter of

practitioners, the form of
guch register, particulars
including the name, address
and qualifina:iun. etg. of the
registered practitioners LO be
entered in the reqisbter,
prescription of the form of
application and of notice LO
pe published in the official
gazette and newspapers to hawvi
names registered, prescription
of fees to be paid for such
entry and the manner of
payment , prescription of form
for ganding individual
nacices, prescriprion of the
of certificate which
ghall be given 1O registerad
practitioner under section 135

pance of
maedical

prescribing

the Eorm af
application for p:r:::r-.ris:i.nnal
registracion, fee payable for
puch registration and
prescribing form of
certificate of provisional

regiat:atinn_unﬂer gaction 187

presctiptiun of
recording change of name b
the register. prescriptinn of
the fee payable for entering
additcional qualificnninn A
thea regiscer and prescription
of fee payable for issue of
duplicate certificatce of
ragiat:atiﬂn under section 19

Eee fqr

ghe form of cthe 1isc of
regiscered medical
ptactitinnars and wmnnar_u!
the publicaninn of the 1ist
under section 20



-_.'., L

1) manner for taking
actcion, atc.,
registeraed practitioners by
the Council or by che

digciplinacy
against

Executive Commictee,
copdicions gubject TO witich
and the fee foOT re-entering
the name oL @ practitioner in
the registcer and che
remuneration to be paid te an
ags@BE0r under gacoion 21;

m) form of notices and form of
application for renewal (744
registration by registered
medical practitionsrs, fee
payable for re-sntry of name
which is8 removed [rom L
register due ©TO uun-ten&wal
under gection 42

ni the manner in Which appeals
against the decision of tche
RegistrTalr ghall bDe heard bY
the Council under section 23:

ol of ficers who AIE empowered EoO
- make a complaint undat
gub-section (2} ol secrioh 291

el any other marcar which is 10O
Le, or may be, p:es:rihEﬂ
under this ACE.

“all rules made under this gection
ghall be 1aid for not jess than
thircy days before the Legislative
pesemly of Delhi as goon  Aas
puanihle afrer they are made and
ghall be gubject EO regcigalion ey
the ngiﬁlar.i'.re pagemply OF ro such
modifications ag the LigLElatiye
pgsembly WY make  during e
gegsion in which they ar® go laid
or che EasE1on jmmediately
following.

36
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Code of 31,
Conduck

and

Ethica

Power to iz,
T amave

diffd-

cultiesg

e o i ———

ANy rescisgion or modificaciong so
made by the Legislative Assembly of
Delhi shall pe Publiehed in  the
DEficial Gazecre and shall
thereupon take effect .

The Council Bhall follow che

Co-
dugk and code of medical ethice as
Prescribed by the Medical Council
of India from time to cime.

If any difficulcy arises in Giving

effect to the provisions of thig
Act, the Government may by order ag
oCcasion  requires, do Anything
which appears to it te be necessary

for the purpose of removing the
difficulty:

Provided cthat no such order
ghall ba macdis alter the
expiration of two years Lrom
che conscitucion vf Ehe
Council.

* This Bill has been pagsed by the lugislative
fesembly of the Mational Capital Territory of Delhi, o

13th January, 1937,

(R.T.L. DUoUza)
S} STETAAY (Luk.) GWVI. @

Fpere e s
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